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29-01-2022 

Learned advocate of the petitioner is present.  

The bail petition bearing petition No.91/2022 dated 

19-01-2022 filed on behalf of accused Must. Monowara 

Khatun u/s 439 CrPC for granting bail to her  in connection 

with Chariduar PS case No.169/2021 corresponding to GR 

Case No.3228/2021 under Sections 120 (B)/420 / 468 / 

392 / 34  is taken up as the case diary as called for 

received on today.  

Heard learned counsels of both sides. It is submitted 

by the learned counsel for the petitioner that the accused 

person is never involved with the offence as alleged in the 

FIR and she is falsely implicated in this case. 

Perused the case diary. Accused Must. Monowara 

Khatun has been detained in judicial custody since 02-12-

2021 till today. On perusal of the case diary it further 

appears that investigation in this case almost completed. 

Hence, at this stage if the accused Must. Monowara Khatun 

is released on bail the process of investigation of this case 

will be not hampered. So, considering the length of 

detention of the accused Must. Monowara Khatun and the 

stage of investigation, the prayer of the petitioner to 

release the accused Must. Monowara Khatun on bail is 

allowed.   
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Accordingly, accused Must. Monowara Khatun is 

allowed to go on bail of Rs.10,000/- (Rupees Ten 

Thousand) only with one surety of like amount to the 

satisfaction of learned Eleka Magistrate on the conditions 

that :- (i) she shall make herself available before the 

investigating officer as and when required by him for the 

investigation of the case ; (ii) she shall not directly or 

indirectly make any inducement, threat or promise to any 

person acquainted with the facts of the case so as to 

dissuade him/her from disclosing such facts to the court or 

the investigating officer and (iii) she shall not hamper the 

investigation or temper with the evidence of the case.  

Return the case dairy.  

Misc. Crl (Bail) case is disposed of accordingly.  

Inform all concern.  
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